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F.NO. Policyml/i/2021-CL-V-MCA-(Part-1)
Government of India

Ministry of Corporate Affairs

5th Floor, 'A' Wing, Shastri Bhawan,
Dr. Rajendra Prasad Road, New Delhi-I

Dated: 27thMay, 2022

TO,

vJ,CCoA'
All Regional Directors,
All Registrar of Companies,
All Stakeholders.

Subject:RelaxationinpayingadditionalfeesincaseofdelayinfilingFormll(Annual
Return)byLimitedLiabilityPartnershipsupto30th|une,2022-reg.

Madam/ Sir(s),

ThisMinistryhasreceivedrepresentationseekingextensionontimelinesforfilingthe
AnnualRetum(Formll)byLLPswithoutpayingadditionalfees.Inviewoftransitionfrom
version-2 of MCA-21 to version-3 and to promote compliance on part of LLPs, it has been
decidedtoallowLLPstofilee-Formll(AnnualReturnofLimitedLiabilityPartnership)for
theFinancialYear2021-2022withoutpayingadditionalfeesupto30th|une,2022.

2. This issues with the approval of the competent authority. y#iully,
(Shobhit Srivastava)

Deputy Director (Policy)

Copy forwarded to: -

i.      E-Governance section and web contents officer to place the circular on MCA
website.

ii.      Guardfile.


